233 Synopses
of Committee on Draft
V Plan
@OVIND VERMA): I beg to lay on
the Table—

(1) A copy each of the following
Notifiactiong (Hindi and Eng-
lish versions) under sub-sec-
tion (2) of section 7 of the
Employees’ Provident Funds
::;lshmily Pension Fund Act,

(i) The Employees’ Provident

Funds (Amendment) Sche-
' me, 1874, published in Neti-
fication No. GS.R. 305 in

Gazette of India dated the
23rd March, 1974.

(ii) The Employees’ Provident
Funds (8econd Amendment)
Scheme. 1974, published in
Notification No. G.S.R 341
in Qazette of India dated
the 30th March, 1974,

(iii) The Employees’ Provident
Funds (Third Amendment)
Scheme, 1974, published in
Notifiaction No. G.&R. 877
in Gazette of Indis dataed
the 6th April, 1974,

(2) Three statements (Hindi and
English versions) showing reasons for
delay in laying the above Notifica-
tions. (Placed in Library Sec. No
LT/1,/703/74].

SYNOPSES OF PROCEEDINGS OF
COMMITTEES ON DRAFT

FIFTH FIVE YEAR PLAN

SHRI AMRIT NAHATA (Barmer):
I beg to lay on the Table Synopsis
of Proceadings of Committee ‘A on

Draft Fifth Fve Year Plan (Industry,
Power Trgnsport and Scientific and
Tec¢hnological Research),

SHR! DARBARA SINGH (Hoshi-
arpur):.I beg to lay on the Table By-

Preeedings VAISAKHA 20, 1806 (SAAKA) of Messages 334

from R.S.

nopsis of Proceedings of Committee
‘C' on Draft Fith Five Year Plan
(Agriculture and Rural Economy):

GENERAL REVIEW OF
COMMITTEES

PLAN

SECRETARY-GENERAL: I beg to lay
on the Table ‘Pasliamentary Com-
mitttees pn Draft Fifth Five Year
Plan-General Raview'.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL: Sir, I
have to report the following messages
received from the Secretary-Gemeral
of Rajya Sabha:—

(i' ‘I am directed to inform the
Lok Sabha that the Rajya
Sabha at its sitting held on
Thursday, the 0th May, 1974
adopted the following motion
in regard to the Joint Com-
mittee on the Canstitution
(Thirty-second Amendment)
Bill, 1973:—

“That this House concurs in the
recommendation of the Lok Sabha
that the BRejya Sabha do appoint
five members of Rajya Sabha to
thg Jeint Comwnittee on the Con-
stitutiony (Thirty-second .Amend-
ment) Bill, 1973, in the wvacancies
caused by the retirement of Sar-
vashri Jaisukhlal Hathii, Ajit Pra=
sad Jain, Ram Niwas Mirdha, CD
Pande and Bindeshwari Prasad
Singh from the membership of the
Rajya Sabha on the 2nd April,
1974, and pesolves that Sarvashri

Rajya Sabha, be appoinfed to the
said Joint Committee to fill the
vacancies.”,

(if) I am directad to inform the
Lok Sabha that the Rajya
Sabha at its sitting held on



